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Principal Bench, New Delhi.

Regn. No.RA-177/93 In Date: |l .6, 1993
DA=733/93

Shri P.D. Makkar eseess Applicant

Versus

Union of India veses faspondents

CORAM: Hon'ble Mr, F.Ks Rgsgotray Administrative Member
Hon'ble Mr, J.P. Sharma, Member (Judl,)

Judgement

The review applicant apbaarad in person and argued i
* this application for revieu of the judgement dated 30th
i April, 1993 by uhich the relief claimed by the applicant in
| CA-733/93 that he should bs paid Special Pay for the period i

from 7,12, 1979 to 7,7,1982 at the rate of Rs, 100/~ per month,

as he had been agttually the holder of the identified post
authorising the grant of Ehe Special Pay vide Government
orders dated 6,1,1970 amended by subsaquént order dated |
| | | 26, 2, 1975, e | i
| 2, The relis?-uas disallouwed to the applicant in view

of the fact that the applicant earlier filed original

L " application No,1170/89 in which he sought grant of senior
N '

time-scale, That application was decided on 25,7,1991,
s The apnlicant retired as beputy Controller of Dafancs
Account s on 28,2,1980,

3, - The ground Eaken by the review applicant is that he
had been paid Special Pay from 8,65,1988 to 28,2, 1990 on

Bth Augusé, 1990, but the grant of Special Pay was rejocted
Por the period from 7,12,1979 to 7,7,1982, The applicant

received the final rejection order on 12,8,1992, This matter

& has been fully considered in the judgement itself, When the
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applicant filed the earlier 0A=1100/89, this cause of
action was avajlable to him and so hé ?5aﬁnot.clgim"
by a subsequent application filed years after, for the anci-
llary ., relief which he could have agitated in the earlier

0.4, 1190-89, In fact, the applicant has also agitated
this point in the CCP.189/92 vhich was dismissed on

‘ 4,1,1993, The applicant, who argued thé-reuieu applic§tion
in person, could not show any error apparent on the face of

the judgement, calling for an interfasrence by way of a

review, The raviev applﬁéation isy therefore, dismisssd,

J.Ps Sharm i\, &3 : (I,K, Ra%ntra)
éambar (Jud??) W% Administratiie Memher
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